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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 4, BROTHER STRETCH YARN
PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of Brother Stretch
Yarn Pvt. Ltd., Respondent No. 4, in compliance with the order dated
27.02.2025 passed by this Hon’ble Tribunal wherein the newly
impleaded respondents were directed to file their objections to the
Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 4 along with other industries based on the Joint

Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted on 08.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant
(PETP). The Answering Respondent further submits that a Show
Cause Notice (SCN) dated 02.01.2025, was issued by the Haryana
State Pollution Control Board (HSPCB). The inspection report and
the SCN alleges non-compliance on certain grounds, including
allegation of higher freshwater consumption and allegation of low

BOD in PETP inlet indicating possible effluent dilution.

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the HSPCB Show
Cause Notice and the latest response to the HSPCB Show Cause
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Notice along with all the relevant annexures is annexed herewith and

marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed
to the CETP via a dedicated pipeline after necessary filtration. The
inspection report does not establish any direct causal link between the
answering respondent’s PETP operations and the alleged pollution in
Drain No. 6. The claim of dilution is based on assumption, and the
observed reductions in COD/BOD indicate effective treatment, not

dilution.

That Joint Committee Report alleges that there is non-compliance due
to high reduction in pollution parameters which has been apprehended

as dilution with fresh in PETP among various other allegations.

That it is submitted that the answering respondent has installed
magnetic flow meters at all required locations, and the logbooks are
duly maintained and regularly submitted. The observed BOD
reduction and COD removal percentages do not indicate any non-
compliance but instead reflect the treatment efficiency of the PETP.
The report itself acknowledges that the treatment system installed in
the unit does not include biological treatment and merely suggests a

possibility of dilution without presenting any conclusive proof.

That the answering respondent has consistently implemented
stringent compliance measures to ensure that operations remain in
accordance with the prescribed norms. The respondent maintains

proper records of water and effluent data, ensuring that all logbooks
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related to freshwater consumption and effluent generation are updated

regularly.

That the unit has installed magnetic flow meters at the PETP inlet and
outlet to ensure complete transparency in effluent discharge data. The
copies of records for the period from May 2024 to January 2025
confirm that effluent generation remains within permissible limits and
no discrepancy exists. The records for May 2024 to July 2024
demonstrate an average monthly water consumption of 53.33 KL
against a trade effluent generation of 51.33 KL, proving that there is
no excess discharge. Additional records from August 2024 to January

2025 also reflect compliance.

That to further validate compliance, the answering respondent has
undertaken third-party independent testing to verify that its PETP
meets all prescribed norms. The answering respondent has also
engaged environmental consultants to enhance internal compliance

mechanisms and ensure adherence to all environmental standards.

That the answering respondent holds a valid Consent to Operate
(CTO) issued by HSPCB, which remains in force until 30.09.2026,
demonstrating that the facility was found compliant at the time of
renewal. The answering Respondent has obtained a wvalid No
Objection Certificate (NOC) from the Haryana Water Resource
Authority (HWRA) for ground Water Extraction, which is valid until
14.02.2025, the same was also shared with the visit team along with
other requested documents. The answering respondent has also

received a renewed HWRA consent valid from 15.02.2025 to
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14.02.2026. The respondent has also been granted authorization for
the generation, collection, storage, and transportation of hazardous
waste under the Hazardous and Other Wastes (Management &

Transboundary Movement) Rules, 2016.

That any adverse order based on the findings of the Joint Committee
Report would have severe financial implications and cause significant
operational disruptions to the answering respondent. The unit
employs a large workforce, and any disruption in operations would
negatively impact the livelihoods of numerous employees and their

families.

That in view of the above, the answering respondent prays that the
findings in the Inspection Report be reconsidered, as they are based
on mere assumptions rather than conclusive evidence of dilution. The
answering respondent submits that corrective measures are already in
place, ensuring ongoing compliance with all applicable
environmental laws. Further, given that the CETP’s inefficiencies
contribute significantly to the overall compliance status, the
answering respondent cannot be unfairly categorized as non-
complying without a thorough and individualized assessment of its

operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits
that the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are

based on assumptions rather than conclusive evidence. The answering
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respondent has consistently adhered to prescribed environmental
norms, holds valid statutory permissions, and has taken proactive

measures to ensure compliance.

That in view of the discrepancies in the findings and the absence of a
direct causal link between the answering respondent’s operations and
the alleged environmental violations, it is most respectfully prayed
that the answering respondent be provided with an opportunity to
cooperate with the authorities and implement any further

recommendations, if necessary.

That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial
operations and prays for a just and fair assessment of its compliance

status.

The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:
Varun Gulati ...Applicant
Versus
State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, RITIK SHARMA S/o SUNIL SHARMA , aged about 36 years R/o
D-23 BHAGWAN DASS NAGAR, EAST PUNJABI BAGH, NEW DELHI
110026, do hereby solemnly affirm and stat as under:

1.  That I am the authorized signatory of Respondent No. 4, M/s
BROTHERS STRETCH YARN PVT. LTD. , having its office at D-

DELHI 110026 and factory at PLOT NO 176, HSIIDC, BARHI
INDUSTRIAL ESTATE, DISTT GANNAUR, SONEPAT,
HARYANA-131101, in the aforesaid Original Application, I am
aware of the facts and circumstances of the case in my official

capacity as stated above and hence, entitled to swear this affidavit.

That the accompanying reply has been drafted by my counsel under

my instructions, and I say that the statements and submissions made
in the said reply are true and correct to best of my knowledge based
upon the records and my belief. I pray that the said reply to be treated
as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.
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8
3.  Isay that the documents / annexure produced along with the reply are
y///-——\ true copies of its originals.
— Qs 877
DEPONENT

VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at GANNAUR on this 18™ day of FEB, 2025.

87

DEPONENT

" o

Ganaur Distt. Sonepat
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s ' HARYANA STATE POLLUTION CONTROL BOARD

\‘;;-}_i E_!FE Plot No. 1, Sector-15, Part-1I, Scnipat, Ph. - 0130-2236119,

’f'?,/j rsbes E-mail ID: - hspcbrosr@gmail.com

NI/ e
No. HSPCBISR/2025/ o8 67/ Dated: & [1/>
To

ivifs Brothers Stretch Pvt. Ltd.,
Plot No. 176, HSIIDC, Barhi Industrial Estate,
Bistret-Gannaur, Sonipat, Haryana

Sub: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water (Prevention
& Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and Control of Pollution)
Act, 1981 and imposing environmental compensation as per order dated 22.12.2021.

Whereas, the unit was inspected on 08.08.2024 by the Joint Team of CPCB and HSPCB in reference
to OA No0.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble NGT, New
Delhi ana the unit is involved in process of Dyeing, printing, finishing having CTO valid upto 30.09.2026.

Whereas, during inspection following deficiencies have been observed which need to be complied as
per condition of CTO granted to the said unit:-

1. Efflueni generation & discharge are higher than fresh water consumption, indicating that {resh water
consumption/effluent generation/effluent discharge loghook is not properly/correctly maintained.
2. Effluent characteristics: as per analysis report is as below:-

| Farameter  PETPinlet  PETP outlet [Prescribed discharge | Compiiance w.rt norms |
: norms [ 3
i TP o U Y T | [ SR AR S, 1. e [
pH 6.6 8.3 L 6.0-9.0 With existing treatment |
i 389 BOL : | scheme, such a high |
_ b |reduction in pollution |

' & { o
| BOD (mg/) 785 4 300 parameters  indicates |
s "E;"o“[")"('ﬁ{g_ji')_ 1 1006 . ay T 1400 | dilution with freshwater in |
e e BT AL diffécent SlaDeE. o
TSS (mg/l) 61 30 ‘ 1500 : :
| Non - compliance |
| TDS(mg/) | 1424 | 820 | 2100 | (Dilution) |

3. Dilution observed in the PETP with fresh water.

4. Unit has not obtained NOC from Haryana Water Resource Authority (HWRA).
Recommendation of the Team:-

1. Tne unit snall conuuct study on water baiance througii goveiniieni reputed institutes:

2. The unit shall ensure that effluent not discharged without treatment.

3. The unit shall obtain valid no objection certificate from HGWA.
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Therefore, you are hereby directed to show cause & explain within 15 days as to why closure acticn
may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollution) Act, 1974,
prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act. 1974 and
revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air
(Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts for non-
compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above monticnied
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant closure action against your unit under relevant Acts/ Rules besides
initiation of legal action under the relevant Acts/Rules without giving any further notice.

Whereas, for the above said violations you are liable to pay the Environmental Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as

assessed by the Board as per methodology defined therein.
/oy\o\\'r{
Regional Officer,

Sonepat Region.
Endst. No. HSPCB/SR/2025/ Dated: @

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information, please.

Regional Officer,
Sonepat Region.
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BROTHERS STRETCH YARN PVT.

Regional Officer
Haryana State Pollution Control Board,
Sonipat Region, Sonipat.

Subject: Reply and compliance of Show Cause Notice dated 2.1.25 for closure under
section 33-A of Water (Prevention and Control of Pollution) Act, 1974, prosecution under
section 43/44 of Water Act, revocation of consent u/s 27 of the Water Act & u/s 21(4) of the
Air Act, 1981 and imposing of environmental compensation-Reg

Dear Sir,

Kindly refer to the above said show cause notice issued vide your office letter no 2697 dt
02.01.2025 and received on 16.01.2025 on the subject cited above.

d in the process of Yarn dyeing and
meters and maintained proper
-eated and production data. No

aur unit as mentioned in the above refered show cause

 has been made on our PETP and analyses results but the said
analyses rep ollected by joint team on 08.08.2024 , was never been
communicate H ise reply and compliance of the observations and
recommenda erewith as under for your consideration;

In this context, it is submi
washing, provided wi

printing proces
notice. The mai

......

uding water

Logbook for
the same on regular basis, copy of which were provided to th m through
email on 20.08.2024 and also enclosed herewith for reference as annexure- 1

« With regard to effluent generation higher than the fresh water consumption, it is
clarified that the data supplied by us to CPCB team in this regard through email on
20.8.24, was not scrutinized properly resulting this observation. In fact, as per data
supplied by us there was no discrepancy as mentioned in the notice. Copy of said
data supplied earlier for the period of May to july, 2024 is enclosed again herewith for
reference as annexure- 2 which clearly shows the average monthly consumption of
water in the dyeing and washing process was 53.33 KL against which the quantity of
trade effluent generated was 51.33 KL and thus was not on higher side at all. To
authenticate our claim, we are also enclosing herewith the similar data for the further
period from August to 27" January,2024, copy of which is enclosed herewith for
reference as annexure- 3 which also shows the similar averaged monthly values.

Q(-ﬁ‘ L BOARD
-1, Sector-15, Part-|l

SONEPAT-131001(HR.)



2&3.High Reduction in pollution parameters and dilution in the PETP with fresh
water

No dilution of effluent with fresh water is done and no such arrangement as
apprehended in the above referred notice, exists in our unit which is also clear from
the fact that the joint team did not find any such arrangement at site in practical and
did not pointed out at the time of inspection. It is pertinent to mention that during the
inspection on 08-08-2024, no evidence of freshwater dilution in the ETP system was
found. Therefore, the allegations in this regard are speculative and not based on
factual data.

Data maintained by us for fresh water and effluent generation in the form of log
books. also shows that no dilution is done in our unit, copy of which is enclosed
herewith for reference@s annexure=4. -

Thus, the resulisfor

ower side may be due to some sampling
Ol / A ! e referred show cause notice for

PETP outletdiffer from the analyses reports 0 sffluent analysed from time to time
5CB and EPA recognised laboratories, before and after the inspection

eam, copies of which are enclosed herewith for reference as

ed to improper sample preservation

and d th the Environment (Protection) Act,
1986. ' N )
Our ncluding an

requirements for a primary effluent treatmen bla’n ]
The detailed project report of the ETP installed at our
Annexure-6.

.The ETP is being operated regularly and effectively and achieving the prescribed

standards as evident from the results shown in the above referred analyses reports of
our effluent analysed from time to time from HSPCB and EPA recognised
laboratories.

NOC/permission from the HWRA has been obtained regularly and has also been
renewed the same valid up to 14.02.2025, copy of which was also provided to the
joint team through email on 20.08.2024 and same is also enclosed herewith for
reference as annexure- 7.

B. Reply/ compliance of recomondations

1

_ We are in the process of conducting the study on water balance through government

reputed institute and will be submitted shortly.
We are operating our ETP regularly and effectively and achieving the prescribed
standards as evident from the results shown in the above referred analyses reports




" BROTHERS STRETCH YARN PVT. LTD.
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1. of our effluent analysed from time to time from HSPCB and EPA recognised laboratories
and will do the same in future also.

2. NOC/permission from the HWRA has been obtained regularly and has also been
renewed the same valid up to 14.02.2025, copy of which was also provided to the joint
team through email on 20.08.2024 and same is also enclosed herewith for reference as
annexure- 8.

All above stated facts and details clearly reveal that we are not defying any norms of
dilution of freshwater in PETP , maintaining the proper logbooks and obtaining of all
required clearances fror he concel uthorities and thus fully complying with your

e that our unit has implemented the
mization practices as mentioned in
“Charter for Z / s ling & Pollution Prevention in Textile Industries” issued by
CPCB an complying with all directions of Board.

- 0 please not te any action against our unit as proposed in the
aid s . equest to kindly revoke and withdraw the show
cause notice s te ' U ons in alignment with the government'’s

measures of (cleaner technology and waste

We reaffi rC - ring mental regulations and assure
compliance witt A Engt
We hope the above submission is in order and look /s
consideration.

“to your favorable

Thanking You,
Yours Faithfull
AW
( Authorized signatory)
For M/s BROTHERS STRETCH YARN PVT.LTD.
PLOT NO.176 .HSIIDC, PHASE-1 BARHI INDUSTRIAL
ESTATE GANNAUR, SONIPAT-131101

DATE: 30.01.2025
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BOREWELL DETAILS IN KLD . .

MONTH Reading Reading Monthly Consumption ~ [Average Per Day Water Average Per c.% Average Production
From To From Borewell(in KLD) |Used In Production(in KLD)  |T.E Discharge(in KLO) _|Per Day(Kgs)

August 33876 35342 1466 56 b 1281

LN
N
I
L
& September 35342 36430 1088 51, 52 179
O October 36430 37813 1363 60 58 12715
.Vm,. November 37813 39262 L9 58 56 173
4
Xt
(@)
N
N

December 39262 40789 1527 59 57 1265
January(till 27.01.2025) E,aa 42052 1263 51 mm; 1254
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= 220 panexore-&-
asid@ ENVIRO LaB

An 1SO 9001:2015, 14001:2015, 45001:2018, CPCB Govl. Approved Laboralory)
Job Description : Env gonmental Testing, Calibration ol Equipments, ETPISTP Plant Operation Elc.

AYA Complex, Sikka Colany, Delhl Road, Sonipat- 131001 (HR)

Bronch O, . 03, 18t Floor, Hotel SAN
tes.co.in

. 9992999998, 9996996649 Emall . atservices2100@gmall.com, Info@atservl

Test Report

Ph. Na.

Reporting Date:28/01/2025 |

[Report No.: AEL/BSY/23012025/WW/01 {
lssued to: Sample I'd 1+ AEL/BSY/230125/WW//01
M/s Brothers Stretch Yarn Pvt. Ltd. Date $23.01.2025
I Nov176, HSIIDC, Barhi, Industrial Estate, | Periodoftesting - 23.01.2025to 26.01:2025
Gannaur, Sonipat, Haryana
SAMPLE PARTICULARS: P
Type of the Sample Treated Effluent Water Sample i
Date of Sample Receiving 22.01.2025
Point of Sample Collection ETP Outlet
C sample Collected By Lab Rep.
e Purpose of Analysis Monitoring
TEST RESULTS:
S Unit Standards
r.
t N Parameters Results Limitas Test Protocol
0.
[ per HSPCB
.r 1. | Colour . Celeurless N.S. 15-3025(P-4)
2. | Odour 5 Odourless N.S. 15-3025(P-5)
3. |pH - 7.09 6.0-9.0 |APHA23¢Ed.4500HB
4. | Chemical Oxygen mg/1 2 Y
Demand(COD) 722.0 1400 APHA 23r¢ Ed. P-5220 B
5. | Bio-Chemical Oxygen Demand mg/1 % :
(BOD] at 27°C for 3 days 236 500 1S-3025 (P-44)
6. | Total Suspended Sollds mg/| 44.2 1500 APHA 23 Ed. 2540D
7. | Ofl & Grease mg/| <4.0 15 15-3025 (P-39)
C B. | Total Dissolved Sotlds (TDS) meg/| 1140 2100 APHA 23 Ed. 2500 C
9. | Conductivity ps/em 1750.0 N.S. APHA 23+ Ed. 25108

Femaik- NS-Not Spevilied
Stamdard Limits ag per party consent

Chec, By

Nota: 1, Tha res it listed refer onty o the lestrd sampivs and applicable jarameléri
L Sample wil be destroyed Doe rseth [req the Late of fswt of Lest Laruilcatr
3. Aimy complainis sbomd Thiv mmuumumﬂmduodw.mﬂ
4 The rypedt ls Mot S repredud edwhely ST 10 pm-ﬂnnmuu.dummkmhmtt“rdla-mdnu':l'ubl wead 10wy aderitinig
Madia withaul eur gpecial permistics ID WHTsE
S * This It wot tovered in our NABL Scope

Head Of. - H1-337. Near Pollulan Control Board, RICO Industrial Ares, Bniwadi, Dislt. Alwar m'jntl'lln]-ﬂltnﬂ
Ph. No. 01493-294022, 09694666022, 09488813911 Emall : astaenviralab@gmail.com. Website : www._aslaenvicalab com
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- @ASlAa ENVIRO LAB

(An 1SO 9001:2015, 14001:2015, 45001:2018, CPCB Gowvt. Approved Laboralo

Joh Description : Environmental Testing, Calibration of Equipments, ETP/STP Plant Operation El¢

Branch Off. : 03, 1st Floor, Hotel SANAYA Complex, Sikka Colony, Delhi Road. Sonipat- 131001 (HR)
Ph. No. : 9992999998, 3996996689 Email : atservices2100@gmail.com, info@atservices.co.in

Test Report
[ Report No.: AEL/BSY/23012025/WW/02 | Reporting Date:28/01/2025 |
T Sample I'd : AEL/BSY/230125/WW /02
M/s Brothers Stretch Yarn Pvt. Ltd. Date £25.01.700
Plot No.-176, HSIIDC, Barhi, Industrial Estate, | Period of testing  :23.01.2025 to 28.01.2025
Gannaur, Sonipat, Haryana
SAMPLE PARTICULARS:
Type of the Sample Untreated Effluent Water Sample
Date of Sample Receiving 22.01.2025
Point of Sample Collection ETP Inlet
Sample Collected By Lab Rep.
Purpose of Analysis Monitoring
TEST RESULTS:
Sr. Unit
" Parameters Results Test Protocol
0.
1. | Colour - Yellowish | 1S-3025(P-4)
2. | Odour e Foul 1S-3025(P-5)
3. |pH -- 6.01 APHA 234 Ed, 4500 H B
4. | Chemical Oxygen mg/] ;
Demand(COD) 1032.0 APHA 23rd Ed. P. 5220B
5. | Bio-Chemical Oxygen Demand mg/l 8 5
(BOD) at 27°C for 3 days 646.0 1S-3025 (P-44)
6. | Total Suspended Solids mg/| 122.0 APHA 2314 Ed. 2540 D
7. | Oil & Grease mg/l 14.8 1S-3025 (P-39)
8. | Total Dissolved Soilds (TDS) mg/l 1602.0 APHA 23r¢ Ed. 2500 C
9. | Conductivity ps/cm 2660.0 APHA 23 Ed,,2510 B

Rematk:- N.S-Not Specified

Che

Note: 1. The result listed refer anly to the tested samples and applicable parameters
2. Sampie wiil be destroyed one month from the date of lssue of test certifate
3. Any complaints about this repert should be tormmunicated within 7 days of lssue of this repoit
4. The report is Not to be reproduced-wholly or in pait and ean Notbe used as zn evidence inthe Court of law and should Not he used in any advertiving
Media without sur special permission in writing.
5.* Thisisnot covered Inour NABL Scope.

Head Off. - H1-837, Near Pollution Control Board, RIICO Industrial Area, Bhiwadi, Distt. Alwar (Rajasthan)-301019
Ph. No. : 01493.294022, 03694666022, 09466619911 Email : asiaenvirolab@gmail.com, Website : www.asiaenvirolab.com
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Goverment of Haryana
Haryana Water Resources Authority

T
—

* e
PERMISSION CEBTJﬂCATE_EQB—GB_OLI HD_WATER_EXTRAQI_I.QN

BROTHERS STRETCH YARN pvl LTD
FLOT NC 176, PHASE-], HSIIDC BARHI, SONIPAT, HARYANA
Ganaur

Provoct Name
Proect ADATesS
/ilage/MC: Ban Tebhsil

SONIPAT Haryana

Slate.

Pin Code .
PLOT NO 176, PHASE-L. HSIIDC BARHI, SONIPAT. HARYANA
Rear Ruilding, 3rd Ficar, HSVYP, Sector-6, Panchikuta

Communication Address
Adudress Recional Office

1 NCC No. H"."-’RA’NOC-'lNDrR!'?{J?a:.FSSB

Agpleaton No HWRAIND/R!I2024/1818 3. Category Industry

4 Project Stalus Renaw 5 NOC Type: Renew
£ Ground Water Extraction Permitted:

Ground Water For m3/day m3lyear Valid From Vahd Upto

Fresh Water 8500 28050.00 14/02/2024 14/02/2025
Total 85.00 28050.00 - Pos
2 Derails of Ground Water Extraction: Total Existing No.:1 Total Proposed No 0
DwW DCB W T™W DW Dce BW W

Abstraction Structure” - - 1 - - -- -- -

Oy - Dug Wel DCB - Dug cum Bore Woll 3 - Bore Wel TW - Tube WellDWLR - Dilal water Level Rucorder

Quantum of ground waler recharge(m3/year)

o

g Numberof Piezomalers {Observation wells) No. cf Piezometers Monitoring Mechanism

1o be consliucted’ monitored & Monitoring Mangal DWLR Teiemeiery
mechanism
0 0] 0 0
» [erms & conditions are at Lhe back of this page.
BREAS I Y40 Water
S S LA
.m% iy 7 [ ey }
[ =4 of 41 A ‘:“'P '
PLbsE el i
- .:...}' . ] '\\_}
'%u }&}‘{gﬁ % —
t""-’}‘;"‘? ‘:J' l"bg £
E"-Mﬁﬂ\.'ﬂ' ‘-‘:ﬁi

Note: This is computer generated cerlificate, it can be validated by scanning QR code.
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Validity of this NOC shall be subject to compliance of the following mandatory conditions

This NOC for abstraction of ground water, shall b subject to the following terms and conditions

15

o o NG

10.

1id;
12.

13.
14.

15,
16.

8

18.

19.

20.
21;
Fid
23.
24,
25,
26.

27
28,

29.

NOC is granted to the applicant on the condition that local government water supply agencies are not able to supply the desired quantity of
water. In case of supply of water from local agency the applicant shall immediately inform HWRA ant reduce the sbstraction of ground
water accordingly.

The applicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly, The proof of reduction of dependence on ground water shall also be submitted
half yearly i.c., at the time of deposit of watcr abstraction charges of the second quarter.

The applicant abstracting ground water berween 100-500 kid shall undertake self-annuel water audit and those ubstructing ground water
mare than 500 kid shall undertake water uudit through organisations authorised by Government of India or HWRA and submit audit
reports a1 the tme of rencwal of the NOC,

Construction of observation well(s) (piezometer)(s) within the premises and installation of uppropriate water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of water [evel shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the production
well. Depth and aquifer zone tapped in the piczometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer 15 given on the portal. Monthly water level data shall be submitted to the HRWA through the web portal on
quarterly basis.

The applicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface
storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under this
category shall cnsure wellhead protection measures to prevent ground water pollution and will inform the compliunce within 3 months,
lujection of treated/untreated wastewater/etfluents into aquifer system is strictly prohibited.

The applicant drawing ground water in safe, semi-critical and eritical assesement units shall be required 10 pay zround water abstraction
charges on quarterly basis, applicable os per Tables 5.3A.

The applicant drawing ground water in over-cxploited assessment units shall be liable 1o pay ground water restoration charges on quarterly
basis, applicable as per Tables 5.3 B.

All the tube wells/ground water abstraction structures permitted shall be fixed with digital eleetromagnetic/ultrasonic water meters, by the
industry at its own cost with telemelry system and monthly ground water abstraction data shall be recorded ina logbook. Compliance 10
this condition shall be reported withins one month from the date of issue of this letter, Daily water meter readings to be recorded in a
dedieated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized mechanism evolved by
HWRA. The geotag photos af all the flow meters/water meters showing date and coordinates be uploaded on the portal tor calculation af
quarterly tariff. Without geotagged photos not showing date and coordinates will not be entertained.

The applicant, as per approved proposal, shall implement rainwater hirvesting and ground water recharge measures within three months
from the date of issuance of this NOC and undertake periodic maintenance of recharge structurcs, Photographs (with geo tug only) of the
rechurge structures ete. and compliance of completion of construction of the same along with copy of NOC shall be furnished immediately
1o the Haryana Water Resources Authority for verification, on the Email 1D of the Authority (compliance - hwrag2ary.gov.in)

The ground water chemical quality shall be monitored twice in a year during pre-& post- monsoon period.

The monthly ground water level monitoring data in respect of piezometer shall be submitted quarterly to the Haryana Water Resources
Authority on regular basis,

The applicant shall ensure proper recycling und reuse, including use for green belt, of wastewater after adequate treatment.

In case of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall be illegal and liable for leyal action as per law.

The applicant shall scck prior pernussions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than the
permitied limit in the NOC).

Where the applicant granted NOC for abstraction of saline water and the existing well(s) isfare yielding fresh water, the sume shall be
seuled and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of scal of
the fresh water tube well, as the case may be. The applicant shall be alsv ensuring safe disposal of saline residue, if any.

The applicant shall comply with the provisions of the Haryana Water Resourees (Conscrvation, Regulation and Management) Authority
Aet, 2020, Rules, regulations, guidelines and dircctions issued thereunder. Non-compliance of these provisions shall be liablc for the
penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

The applicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also

ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC terms &

conditions

Since, this NOC has been issucd on the basis of self-assessment by the applicant and without any site inspection, hence the Authority may
inspect the site/unit and documents at any time. In case any material difference is found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving a
notice to the applicant.

This NOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withidrawal, construction of recharge or conservation structure/discharge of effluents or any such matters us applicable.

The applicant shall comply with the directivns/conditions/instructions issued by any Court of law related to the matters concerned with the
Authority.

The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana Water
Resources Authority quarterly as well as yearly basis after the issuance of NOC,

This NOC does not absolve the applicant of his obligation/reguirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

The issuance of this NOU does not imply that other statutory or administrative clearances shall necessarily be gronted to the applcant by
the concerned authorities. The concerned Authorities shall act as per their own procedure,

The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application form for
secking NOC.

This NOC shall not absolve the applicant from any penalty/punist fenviromment compensation, which may have been imposed or miy
be imposed, for absiraction of groundwater during such period, before the issuance of this NOC

In case of non-payment or delayed payment of’ ground water abstraction/restoration charges, a penal interest (@ 18% shall be charged.

The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www. hwra.ong.in or on the email id
compliance-hwra@hry.gov.in,

In case validity period of the CTE/CTO expires during currency period of the NOC, then it will be responsibility of the project proponent
to get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPCE, to HWRA. If the
C'I’E.-'CI_G hias been suspended or rejected, project proponent is required to intimate the same to HWRA within a week of such rgjection or
suspension.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Applicant to comply 18:10500:2012 standards before use of abstracted ground water for drinking & domestic purposes.

The Renewal tariff is computer generated based upon the ground water use, rates mentioned in the guidelines and as
per operational days (pro-rata basis) mentioned in the application by the applicant. However, as decided by the
Authority, 300 operational days have been considered in case the operational days mentioned by the applicant are
less than 300 day. The Tariff has been calculated for one year +90 Days Nun-interest-bearing Security in case of
previous NOC issued by CGWA + number of days after expiry of NOC by CGWA up to the date of renewal by
HWRA.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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e HARYANA STATE POLLUTION CONTROL

Ry BOARD er
Fﬂ%ﬁf@“ Star Complex, Opp. General Hospital, Delhi Roadj e

$e o Sonepat Ph. 0130-2236119(0) Email:-
hspcbrosr@gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 313101723SONCTO40651142 Dated:17/07/2023
To.

M/s :Brothers Stretch YarnPyt, Ltd.
Plot No. 176, HSIIDC, Barhi Industrial Estate, District Gannaur, Sonipat, Haryana

Subject: Grant of consent to operate to M/s: s-Stretch Yarn Pvt. Lid..
Pleasc refer.to. oum.app;licatigm_gg__«_40.§_5_.1.1.42 received on dated 2023-07-07 in

regional office Soniﬁﬁt.-W‘ifh.ré‘feiren'ce.to,yduf(éiﬁo{?e.ab’jbligation for consent to operate,M/s
Rrothers Stretch Yarn Pvt, Ltd. is here by granted consent as per following specification/Terms
and conditions,

Consent Under | BOTH _ : il oo e
Period of consent L’?fﬂﬁﬁ@.?ﬁ%@@gﬁggzﬁ A T ,

industry Type Yarn / Textile processing involving any effluent/emission generating

: " |processes includin bleaching, dyeing, printing and colouring

Category SOE M.RFD S Al s s o et

Investment(In Lakh) 471.54999

Tut:al .Lemd Area(Sq.| 1012.5

meter) _

Total Builtup Area(Sq.|980.0

meter)

Onantity of effluent L St it

|. Trade = Jovortmay

2. Domestic ; 3-_'5'-KL!D3,3;.-.: ¢
| Number of outlets 2.0 e

'Mode of discharge .
| . Domestic Into HSTIDC sewer leading to CETP

2. Trade Into HSIIDC sewer after treatment leading to CETP

Domestic Effluent Parameters

[. NA

Trade Effluent Parameters

1. BOD 500 mg/l
{2.COD 1400 mg/l

3.T88 1500 mg/l

4, pH 6.0-9.0

5. 0& 10 mg/l
6. Sulphide 1 mg/l
| 7. TDS 2100 mg/l

Fia
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! 8. Phenolic compound | | mg/l

Number of stacks 1

Height of stack -%

1. Common stack|30 meters
attached to TFHa

Emission parameters

1. SPM 80 mg/m3
12. NOX 50 mg/m3 ” "
3, 50X 50 mg/m3

Product Details

i. Nylon, Polyester and | 7.0 Metric Tonnes/day
Cotton Dyed Yarn

Capacity of boiler e
|. Gas fired TFH 400000 Kealores
2. Biomass fired TFH. 1000000 Kcaloresthe o0 o
Type of Furnace e

-i. o

[.NA ' ‘

Type of Fuel
|1 Biomass: & 57 25“Tnnfday
2. Gas : l DTnnf’day

Raw Material Detsﬂs g8 = $3

Nylon, Pnlycster and.
Cotton yarn .

DY E 8

ANDwOKngay
CHEMICALS

Regional Officer, Sonipat
_Haryana State Pollution Control Board.

1. The applicants shall maintain gocdﬂh‘us _,kcepmg both within factory and in the premises.
All hose pipelines values, storage tanks cfc. shall be leak proof. In plant allowable pollutants
tevels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Boaid
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
taw/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

3 If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity

54
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of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidentat lcakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time,

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process;modeof eatment/discharge of effluent. In case of
change of process at any stage during the cons eriod, the industry shall submit fresh
consent application alongwith the consent-to operate fee, if found due, which may be on any
account and that shall é’jbaid by-the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, weatment facilities efc.

1. The officer/official of the Board shall reserve the rightita
industry in connection with the various process and the trea
operate is subject to révieW,by the Board at any.time. T
12. Permissible ;i_m_i_r_._s;_t‘q_r r_;y_lpql_lu_ta,t;:ljs__meﬁtione_q in t
exceed the concentration permitted in the cffuent by the Board.

13, The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15, If the industry is closed temporarily at its own, they shall inform the Board and oblain
permission before restart of the Tk  SIRGEly :

16. The industry shall'comply-all the Directions/ Rul es/Instructions issued from time to time by
the Board. SRR, § i

access for the inspection of the
ent facilities. The consent to

t to operate order should not

'Sb,;fgé'ifi:c':.coﬁd'itions 4

|_That there will be no increase in generation of traded effluent. 2. Unit will comply the
emissions standards laid down for boilers/TFH by CAQM/CPCB/Hon’ble Courts. 3. That the
CTO so granted shall become invalid in case of violation of any of the above / any law of the
land. 4. CTO granted is without prejudice to the action to be taken in respect of any violation
made by unit in past & CTE will be deemed revoked & further action will be taken as per law
if any violation observed at any stage 5. Unit will not add any production capacity/polluting
process/ under take expansion without taking CTE expansion. 6. Unit will comply CAQM
direction issued vide No. 65 and HSPCB direction vide order dated 21.07.2022 regarding
standard list of approved fuels in NCR. 7. Unit will submit analysis report of air emissions

within 90 days from date of issuance of CTO.
Digitally signed by
KA MA LJ %a;_ﬁWTﬁNﬂﬂ

SI N@z State Po.lndat€aRR BB
15:18:27 +05'30'
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Application no. : 13725499
Industry id: 13SON249829
Date: 25/07/2021 *

&

= Haryana State Pollution Control Board
HSPEE Star Complex, Opp. General Hospital, Delhi Road, Sonepat Ph. 0130-
2236119(0) Email:- hspcbrosr@gmail.com

No. :HWM/SON/2021/13725499 DT: 25/07/2021
To
M/s Brothers Stretch Yarn Pvt. Ltd.

Plot No. 176, HSITDC, Barhi Industrial Estate, District Gannaur, Sonipat, Haryana
Sonipat

Sub: Grant of Authorizatio!lil"lﬁ%

1 inagement & Transboundry
Movement) Rules, 2016 e

i

I.  Reference of application:1

2. Ritik Sharma of Brothers Stretch Y
collection, storage, transportation on
Estate, District Gannaur, Sonipat; Harya

Detail

/ granted an authorization for generation,
at Plot No. 176, HSIIDC, Barhi Industrial

SESUA W

—

S.No. Name of procc_ss and C atcgory of Authorised mode of dis pc;‘s'é;l' or recycling|Quantity
Hazardous Waste as per the Schedules 1, jor utilisation or co-processing, etc.
11 and 111 of these rules

1 Industrial operations using .
mineral/synthetic oil as lubti

Through authorized recycler 0.2
B KIL/Annu

hydraulic syst m
Used/spent oi

2 Purification and treatr R €214 | pu— 4
air, water and waste v o e A i -~ |T/Annum

treatment plants (CETP’s), _
Chemical sludge from waste water
treatment i,

The authorization shall be valid for a period of 01/10/2021 to 30/09/2026
The authorization is subject to the following general and specific conditions :-

B e

Regional Officer Sonipat
For Haryana State Pollution Control Board

Conditions of Authorization:




2289 57

Application no. ;13725499
Industry id: 13SON249829
Dale: 25/07/202I
&
The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

4. Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorization is being granted considering-all site specific possible scenarios such as spillages,

leakages, fire ete. and their possible impacts and also carry out mock drill in this regard at regular

interval of time.

6. The person authorised shall comply.wi ‘provisions.

Board guidelines on "Implementing Liabilities
Disposal of Hazardous Waste and Penalty".
An application for the renewal of an authorizati 3

. 8  Any other conditions for'compliance’as per the guidelines s ﬁ::y the Ministry of Environment,

Forest and Climate Changes or Central Pollution Control Board from time to time.

9. Annual retarn shall be filed by June 30 th for the period

v

outlined in the Central Pollution Control
1es 101 Envir

AR

Flega ly 1ot by BFINDER Srvcn
egional OIficer Sonipat
2 s Sy, e Fi‘-if 2
s For-Haryana State Pollution Control Board

=
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317 ¥ HARYANA STATE POLLUTION CONTROL BOARD
S s §_§F§ Plot No. 1, Sector-15, Part-I1, Scnipat, Ph. - 0130-2236119,
'_‘ﬁ’./; ” E-mail ID: - hspchrosr@gmall.com

i HEPCBISR2025/ 86T 1 Dated: &/ JESS

£
iiis Brothers Stretch Pyt Lid..
Plot No. 176, HSIIDC, Barhi Industnal Estate,
‘ sistmetGannaur, Sonipal, Haryana

\ Sub-  Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
under section 43/44 of Water Act, 1874, revocation of consent u/s 27 of the Water {Prevention
2 Control of Poliution) Act, 1974 & ufs 21 (4) of the Air {Prevention and Control of Pollution)

sct 1981 and imposing environmental compensation as per order dated 22.12.2021.

Whereas, the unit was inspected on 08.08 2024 by the Joint Team of CPCB and HSPCB in reference
10 OA No B822/2024 titled as Varun Gulati Vs State of Haryana & Ors pending before Hob'ble NGT, New
Seli ana the unit is involved in process of Dyeing, printing, finishing having CTO valid upto 30.09.2026.

Whereas, during inspection following deficiencies have been observed which nead to be complied s
sndition of CTO granted to the said unit:-
Eifluent generation & discharge are higher than fresh water consumption, indicating that fresh water

sonsumption/effluent generation/effluent discharge logbook is not properly/correctly maintained.
Effiuent characteristics: as per analysis report is as below:-

Farameter | PETP inlet  PETP outlet |Prescribed discharge | Compiiance w.rt norms
norms ||
e 6B 83 | 8080  |With existing treatment
i [
e 189 BOL ; > ' scheme, such a high
] 3L, T SRR a reduction fn poliution
BQD (mg4 : _
BOD (mg/) 785 4 500 | parameters indicales
coD(mg | 1006 | 37 T T qa00 | dilution with freshwater in
Nl e LI ERIF R SOge
188 tmaf) 61 30 : 1500 | .
j | Non - compliance
foBmol | 1A | &mB | @ #e | (Dilution) '

I
1

Dilution observed in the PETP with fresh water.
Unit has not obtained NOC from Haryana Water Resource Authority (HWRA).
Recommendation of the Tean:-
[ wilt sndl conuuct study on water balatice Giough yuveiniienl fepdled insiiluies.
' The it shall ensure that effluent not discharged without treatment.
5 The uni shall obtain valid no objection cerificate from HGWA,
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Therefore, you are hereby directed to show cause & explain within 15 days as to why closure actic:
may not be taken against your unit u/s 33-A Waler (Prevention and Control of Follution) Act, 1874
prosecution action under section 43/44 of Water (Prevention and Control of Follution) Act, 1974 and
revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Aur
(Prevention and Control of Pollution) Act, 1981 besides initiation of legal action under the Acts for non-
compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mernhicned
stipulated time period, it will be présumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant closure action against your unit under relevant Acts/ Rules besides
initiation of legal action under the relevant Acts/Rules without giving any further notice

Whereas, for the above said violations you are liable to pay the Environmeantal Compensation in
terms of the directions of Board issued letter no. HSPCB/PLG/2021/2343-2350 dated 2212 2021 as
assessed by the Board as per methodology defined therein.

;ﬂel\%

Regmnai Ofﬂc:O

Sonepat Region.
Endst. No. HSPCBISR/2025/ Dated: ﬁ/f

-f

A copy of the above Is forwarded to the Chairman, HSPCB, Panchkula for information, please.

Regional Officer,
Sonepat Region
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02.02.2025
To

The Regional Officer
Haryana State Pollution Control Board (HSPCB)
Sector-15, Sonipat, Haryana

SUBJECT: ~REVISED ADDITIONAL REPLY TO SHOW CAUSE
' 5/2697 DATED 02.01.2025

Respected Sir,

1.  This is sued under
Section 33-. tion and Control of
Pollution) Act, 1974, and Section 21(4) of the ir (Prevention and
Control of Pollution) Act, 1981. The Notice alleges non-compliance

regarding dilution in the Primary Effluent Treatment Plant (PETP).

We take this opportunity to clarify and demonstrate that our unit is
p.TEPO

compliant with all regulatory requirements. ﬁgﬁwgyﬁpm \

2.  BACKGROUND OF THE COMPANY =

Brother Stretch Yarn Pvt. Ltd. is a reputed and responsible industrial unit

engaged in the process of yarn dyeing and washing with a properly



maintained and adequate Effluent Treatment Plant (ETP), including
installed flow meters and logbooks for freshwater consumption and trade
effluent generation. No printing process is involved in our operations.
Our company is committed to sustainability, environmental compliance,
and adherence to all applicable legal norms. We have always strived to
maintain the highest standards of water conservation and pollution
control, ensuring that we meet and exceed the environmental regulations
prescribed by the Central and State Pollution Control Boards. The

company is run

ith advanced water treatment and recycling systems to

umption and ensure compliance with the

We have continuously invested in cleaner

e

reflecting our

EFFLUENT _GENERATION & DISCHAF ALLEGEDLY

HIGHER THAN FRESHWATER CONSUMPTION

Discrepancy in Calculation by Inspection Team: The observation that
effluent discharge is higher than freshwater consumption is incorrect and
appears to be based on an erroneous interpretation of the data. Our
records, which were previously submitted via email on 20.08.2024,
demonstrate that our effluent generation is well within permissible limits.
The relevant records for the period May 2024 to July 2024 show an
average monthly water consumption of 53.33 KL against a trade effluent

generation of 51.33 KL, proving that there is no excess discharge. The




dROTHEHS STRE TCH YARN PVT LTD

copy of the records for May 2024 to July 2024 along with the Logbook of
Borewell is annexed hereto as Annexure 1.

Additionally, for further transparency, we enclose updated data from
August 2024 to 27th January 2025 which consistently shows similar
values. Our unit has installed magnetic flow meters at all required
locations, and the logbooks are duly maintained and submitted regularly.
The copy of the records for August 2024 to January 2025 along with the

Logbook of Borewell is annexed hereto as Annexure 2.

-norms, the Consent to Operate
to any industry thét is non-compliant with effluent
norms. It is pertinent to note that the inspection
d in August 2024, whereas the Consent to
17.07.2023, valid till 30.09.2026. This

pliance with

the ap . ' granting the
consent. The issuance of the SCN in January 2025, more than a year after
the grant of CTO, appears to be an afterthought and raises serious
concerns regarding the basis and intent behind such action. This sequence
of events highlights that the findings in the SCN are either erroneous,
outdated, or do not reflect the actual compliance status of the unit at
present. Therefore, the SCN must be reconsidered in light of the fact that
the industry has already been deemed compliant by the Board itself in
2023. The copy of the latest CTO provided by HWRA is annexed hereto

as Annexure 3.
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- ALLEGED DILUTION OBSERVED IN THE PETP WITH
FRESHWATER

At the outset it is stated that we dispute the validity of the sample

collected as we have not been informed whether the prescribed norms for
sampling and testing have been adhered to. It is essential that due process
be followed in environmental assessments, and we request full disclosure
of the methodolbgy and compliance with Statutory protocols in the

sampling process.

ded with a copy of the analysis report
team on 08.08.2024, which forms

the ba ions. Without access to this report, we cannot

Moreover, we Wi

the alleged non-compliances. It is a fundamental legal

sreport- affecting our rights must be

om analysis r from HSPCB and
other EPA-recognized laboratories. The detailed project report of the ETP

installed at our facility is annexed hereto as Annexure 4.

There is no dilution of effluent with freshwater in our PETP. This
allegation is not supported by any concrete evidence. The joint inspection
team did not find any such arrangement during their visit, and there was
no adverse remark in the site inspection report. F urther, our logbooks and
flow meters confirm that no dilution takes place. The copy of other
analysis reports from HSPCB and other EPA-recognized laboratories are

enclosed for reference as Annexure 5.




NOC FROM HARYANA WATER RESOURCE AUTHORITY
(HWRA)
Our unit has obtained a valid No Objection Certificate (NOC) from

HWRA for groundwater extraction, and the same has been renewed, with

the latest validity up to 14.02.2025. In fact, we have also been granted
authorization for generation, collection, storage, transportation under the
Authorization under Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016. The copy of the NOC from
HWRA for gro i

‘ is annexed hereto as Annexure 6. The

“\generation, collection, storage,

6.2.  Our ETP is regularly operated, and effluent discharge is strictly in
compliance with prescribed standards. Analysis reports from
HSPCB and EPA-recognized laboratories confirm this,

6.3. As stated earlier, we have already obtained and renewed our NOC

from HWRA, and the same is valid up to 14.02.2025.

TIMING OF THE NOTICE AND CURRENT __COMPLIANCE

STATUS
The inspection in question took place in July/August 2024, whereas the

present notice was received only in January 2025, While we fully



acknowledge the regulatory authority’s right to issue such notices, it is
essential to consider that compliance status evolves over time. Assuming
but not admitting that there were any concerns at the time of inspection,
our unit has since taken proactive steps to rectify any potential issues.
Consequently, the findings of the inspection may no longer be reflective
of the current operational reality.

Furthermore, our unit undergoes annual inspections by the Central
Pollution Control Board (CPCB), in which we have consistently been

found compliant ironmental norms. These inspections

iently, effluent discharge remains

The closure of our unit would not only impact ouf%%%aﬁy but also have
far-reaching consequences on the livelihoods of numerous employees
who depend on it. Our workforce comprises individuals from diverse
socio-economic backgrounds, many of whom are the sole breadwinners
for their families. A closure would lead to job losses, financial distress,
and disruption of livelihoods for these workers, affecting their ability to
provide for their families and sustain their daily lives. Additionally, local
suppliers, vendors, and small businesses that rely on our operations would
also face economic hardship. We humbly request that such wider social

and economic implications be considered while evaluating the SCN.
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_BROTHERS STRETCH YARN PVT. LTD.

9. SUMMARY OF POINTERS:

9.1. Effluent generation is within permissible limits, as shown in

submitted records. No discrepancy; data from May 2024 to January
2025 confirms compliance. Magnetic flow meters installed, and
logbooks maintained.

9.2. Analysis report from 08.08.2024 was never provided to us. ETP
meets prescribed standards, as confirmed by other analysis reports.

9.3. No factual evidence of dilution was found during inspection.

;r,, _ ion report.
Pene Water ReshRe Authority (HWRA). A valid

matter. As per

T

NOiCC, L

measures, if any, have now been implemented. Therefore, there exists no reason

ssary corrective

the recommendation stated in the Show Cause

for the closure of our industry or the imposition of any environmental
compensation.

In light of the above, we request the following:
a.  Withdrawal of the SCN as the allegations are based on erroneous

assumptions and lack of procedural compliance.

b.  Consideration of our compliance measures, including water conservation

and cleaner technology adoption.




’

_BROTHERS STRETCH YARN PVT. LTD.

¢.  Provision of a re-inspection opportunity with independent third-party

validation to ensure fairness.
We reiterate our commitment to environmental compliance and look forward to .
a fair and just resolution of the matter.

Thanking you.

For M/s BROTHERS STRETCH YARN PVT. LTD.

PLOT NO.176, HSIIDC, P

Fe I — ) = i _._..IkA'
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Goverment of Haryana

Haryana Water Resources Authorlty

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: BROTHERS STRETCH YARN PVT LTD

Project Address: PLOT NO 176, PHASE-I, HSIIDC BARHI, SONIPAT, HARYANA
Village/MC: Bari Tehsil: Ganaur
District: SONIPAT State: Haryana

Pin Code: --

Communication Address: PLOT NO 176, PHASE-I, HSIIDC BARHI, SONIPAT, HARYANA
Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2024/568
2. Application No.. HWRA/IND/R/2024/1818 3. Category: Industry
4. Project Status: Renew 5. NOC Type: Renew
6. Ground Water Extraction Permitted:
Ground Water For m3/day m3/year Valld From Valld Upto
Fresh Water 85.00 28050.00 14/02/2024 14/02/2025
Total 85.00 28050.00 -- -
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:0

DW DCB BW TW DW DCB BW TW
Abstraction Structure™ -- - 1 - - - - -~
*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well;TW - Tube Well;DWLR - Digital Water Level Recorder
Quantum of ground water recharge(m3/year) --

Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism

to be constructed/ monitored & Monitoring

mechanism Manual DWLR Telemetery
0 0 0 0

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.



Validity of thisNOC shall be subject to %igcj of the following mandatory conditions 69
This NOC for abstraction of ground water, shall be subject to the following terms and conditions

1. NOC isgranted to the applicant on the condition that local government water supply agencies are not able to supply the desired quantity of
water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the abstraction of ground
water accordingly.

2. Theapplicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shall also be submitted
half yearly i.e., at the time of deposit of water abstraction charges of the second quarter.

3.  Theapplicant abstracting ground water between 100-500 kld shall undertake self-annual water audit and those abstracting ground water
more than 500 kld shall undertake water audit through organisations authorised by Government of Indiaor HWRA and submit audit
reports at the time of renewal of the NOC.

4.  Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of water level shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the production
well. Depth and aguifer zone tapped in the piezometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer is given on the portal. Monthly water level data shall be submitted to the HRWA through the web portal on
quarterly basis.

5.  Theapplicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface

storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under this

category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3 months.

Injection of treated/untreated wastewater/effluents into aquifer system is strictly prohibited.

The applicant drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water abstraction

charges on quarterly basis, applicable as per Tables 5.3A.

The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on quarterly

basis, applicable as per Tables 5.3 B.

All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters, by the

industry at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in alogbook. Compliance to

this condition shall be reported within one month from the date of issue of this letter. Daily water meter readings to be recorded in a

dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized mechanism evolved by

HWRA. The geotag photos of al the flow meters/water meters showing date and coordinates be uploaded on the portal for calculation of

quarterly tariff. Without geotagged photos not showing date and coordinates will not be entertai ned.

10. Theapplicant, as per approved proposal, shall implement rainwater harvesting and ground water recharge measures within three months
from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs (with geo tag only) of the
recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be furnished immediately
to the Haryana Water Resources Authority for verification, on the Email ID of the Authority (compliance - hwra@hry.gov.in)

11. Theground water chemical quality shall be monitored twice in ayear during pre & post- monsoon period.

12.  Themonthly ground water level monitoring datain respect of piezometer shall be submitted quarterly to the Haryana Water Resources
Authority on regular basis.

13.  Theapplicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

14. Incaseof renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall beillegal and liable for legal action as per law.

15. Theapplicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than the
permitted limit in the NOC).

16. Wherethe applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of seal of
the fresh water tube well, as the case may be. The applicant shall be also ensuring safe disposal of saline residue, if any.

17. Theapplicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management) Authority
Act, 2020, Rules, regulations, guidelines and directions issued thereunder. Non-compliance of these provisions shall be liable for the
penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

18.  Theapplicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also
ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC terms &
conditions

19.  Since, thisNOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority may
inspect the site/unit and documents at any time. In case any materia differenceis found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving a
notice to the applicant.

20. ThisNOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

21. Theapplicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters concerned with the
Authority.

22. Theapplicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana Water
Resources Authority quarterly aswell as yearly basis after the issuance of NOC.

23. ThisNOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

24. Theissuance of thisNOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant by
the concerned authorities. The concerned Authorities shall act as per their own procedure.

25.  Theapplicant shall immediately inform the HWRA, if any changein the information provided by the applicant in the application form for
seeking NOC.

26. ThisNOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been imposed or may
be imposed, for abstraction of groundwater during such period, before the issuance of this NOC.

27. Incaseof non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged.

28.  The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on the email id
compliance-hwra@hry.gov.in.

29. Incasevalidity period of the CTE/CTO expires during currency period of the NOC, then it will be responsibility of the project proponent
to get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPCB, to HWRA. If the
CTE/CTO has been suspended or rejected, project proponent is required to intimate the same to HWRA within aweek of such rejection or
suspension.

© ® NOo

Note: This is computer generated certificate, it can be validated by scanning QR code.



30. Applicant to comply 1S:10500:2012 standards before use OZ;iQ Zmd water for drinking & domestic purposes. 7 0

31. TheRenewal tariff iscomputer generated based upon the ground water use, rates mentioned in the guidelines and as
per operational days (pro-rata basis) mentioned in the application by the applicant. However, as decided by the
Authority, 300 operational days have been considered in case the operational days mentioned by the applicant are
lessthan 300 day. The Tariff has been calculated for one year + 90 Days Non-inter est-bearing Security in case of

previous NOC issued by CGWA + number of days after expiry of NOC by CGWA up to the date of renewal by
HWRA.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Goverment of Haryana

Haryana Water Resources Authorlty

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: BROTHERS STRETCH YARN PVT LTD

Project Address: PLOT NO 176, PHASE-I, HSIIDC BARHI, SONIPAT, HARYANA
Village/MC: Bari Tehsil: Ganaur
District: SONIPAT State: Haryana

Pin Code: --

Communication Address: PLOT NO 176, PHASE-I, HSIIDC BARHI, SONIPAT, HARYANA
Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2025/1757
2. Application No.. HWRA/IND/R/2025/3383 3. Category: Industry
4. Project Status: Renew 5. NOC Type: Renew
6. Ground Water Extraction Permitted:
Ground Water For m3/day m3/year Valld From Valld Upto
Fresh Water 85.00 28050.00 15/02/2025 14/02/2026
Total 85.00 28050.00 -- -
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:0

DW DCB BW TW DW DCB BW TW
Abstraction Structure™ -- - 1 - - - - -~
*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well;TW - Tube Well;DWLR - Digital Water Level Recorder
Quantum of ground water recharge(m3/year) --

Number of Piezometers (Observation wells) No. of Piezometers Monitoring Mechanism

to be constructed/ monitored & Monitoring

mechanism Manual DWLR Telemetery
0 0 0 0

* Terms & conditions are at the back of this page.

Note: This is computer generated certificate, it can be validated by scanning QR code.



Validity of thisNOC shall be subject to %igéof the following mandatory conditions 72
This NOC for abstraction of ground water, shall be subject to the following terms and conditions

Note: This is computer generated certificate, it can be validated by scanning QR code.



1. NOCisgranted to the applicant on the condition that local %ﬁn@t@ﬂa supply agencies are not able to supply the desired quantity of7 3
water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the abstraction of ground
water accordingly.

2. Theapplicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shall also be submitted
half yearly i.e., at the time of deposit of water abstraction charges of the second quarter.

3.  Theapplicant abstracting ground water between 100-500 kld shall undertake self-annual water audit and those abstracting ground water
more than 500 kid shall undertake water audit through organisations authorised by Government of India or HWRA and submit audit
reports at the time of renewal of the NOC.

4.  Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of water level shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the production
well. Depth and aguifer zone tapped in the piezometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer is given on the portal. Monthly water level data shall be submitted to the HRWA through the web portal on
quarterly basis.

5. Theapplicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface

storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under this

category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3 months.

Injection of treated/untreated wastewater/effluents into aquifer system is strictly prohibited.

The applicant drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water abstraction

charges on quarterly basis, applicable as per Tables 5.3A.

The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on quarterly

basis, applicable as per Tables 5.3 B.

All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters, by the

industry at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in alogbook. Compliance to

this condition shall be reported within one month from the date of issue of thisletter. Daily water meter readings to be recorded in a

dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized mechanism evolved by

HWRA. The geotag photos of al the flow meters/water meters showing date and coordinates be uploaded on the portal for calculation of

quarterly tariff. Without geotagged photos not showing date and coordinates will not be entertained.

10. Theapplicant, as per approved proposal, shall implement rainwater harvesting and ground water recharge measures within three months
from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs (with geo tag only) of the
recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be furnished immediately
to the Haryana Water Resources Authority for verification, on the Email 1D of the Authority (compliance - hwra@hry.gov.in)

11. Theground water chemical quality shall be monitored twice in ayear during pre & post- monsoon period.

12. Themonthly ground water level monitoring datain respect of piezometer shall be submitted quarterly to the Haryana Water Resources
Authority on regular basis.

13.  Theapplicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

14.  Incaseof renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall beillegal and liable for legal action as per law.

15.  Theapplicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than the
permitted limit in the NOC).

16.  Wherethe applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of seal of
the fresh water tube well, as the case may be. The applicant shall be also ensuring safe disposal of saline residue, if any.

17. Theapplicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management) Authority
Act, 2020, Rules, regulations, guidelines and directionsissued thereunder. Non-compliance of these provisions shall be liable for the
penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

18. Theapplicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also
ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC terms &
conditions

19.  Since, thisNOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority may
inspect the site/unit and documents at any time. In case any materia differenceis found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving a
notice to the applicant.

20. ThisNOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

21. Theapplicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters concerned with the
Authority.

22. Theapplicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana Water
Resources Authority quarterly aswell as yearly basis after the issuance of NOC.

23. ThisNOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

24.  Theissuance of thisNOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant by
the concerned authorities. The concerned Authorities shall act as per their own procedure.

25.  Theapplicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application form for
seeking NOC.

26. ThisNOC shall not absolve the applicant from any penal ty/punishment/environment compensation, which may have been imposed or may
be imposed, for abstraction of groundwater during such period, before the issuance of this NOC.

27.  Incase of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged.

28.  Thenecessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on the email id
compliance-hwra@hry.gov.in.

29. Incasevalidity period of the CTE/CTO expires during currency period of the NOC, then it will be responsibility of the project proponent
to get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPCB, to HWRA. If the
CTE/CTO has been suspended or rejected, project proponent is required to intimate the same to HWRA within aweek of such rejection or
suspension.

30.  Applicant to comply 1S:10500:2012 standards before use of abstracted ground water for drinking & domestic purposes.

31. -

© © No

Note: This is computer generated certificate, it can be validated by scanning QR code.
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELH!
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL fo whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi-110001
Mob: 988888 4445, Email: siddharth.batro@satramdass.com

(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
o do so and to sign the power of attorney on our behalf.

And I/We lhe undersigned do hereby agree to ratify and confirm all acts doneo by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We undertake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And i/We the
undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of ihe fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled fo withdraw from the prosecution of the said case until the same is paid up. The fee settled
is only for the above case and above Court. |/We hereby agree that once fee is paid, I/We wili not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these pres‘ents th ich.h
been understood by me/us on this 14thday of....... May....2025 : %ﬁ8?mg gEﬁm ﬁﬁ‘ PVT.LTD.

Accepfed, identified and certified subjected to the terms of the fees. PBLI(\);F:‘I?N:})%:TSIR“I?\E'EPSHTA;S'

o, qfwiw/, GANAUR, SONIPAT, HARYANA - 131101
[SIDDHARTH BATRA] [ARCHNA YADAV] S ) Client

[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL] ’ \ g,pw Z
Advocates Q)\QE\ // f
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“~ BROTHERS STRETCH YARN PVT. LTD.

\
orks il : bsypltd@gmail.com
CB : : Plot No. 176, HSIIDC, PHASE- E-ma
GSTIN: owncsmssmgz:‘ss Wi BarhiFl’n% T G:;m)l:n i i o
: U17200DL2009PTCA Distt. Sonipat, Haryana-
S Tel. : 0130-2474888

EXTRACT OF THE RESOLUTION PASSED IN THE 1:EETING OF BOARD OF
DIRECTORS OF BROTHERS STRETCH YARN PiI7A1E LIMITED (THE
COMPANY) HELD ON TUESDAY 13" FEBRUARY 2325 AT 11.30 AM AT
THE REGISTERED OFFICE OF THE COMPANY £-23 BEAGWAN DASS
NAGAR, EAST PUNJABI BAGH, N EW DELHI-110026, NDiA

“RESOLVED THAT Mr. Ritik Sharms be and is hereby aatliorized on behalf of
Brothers Stretch Yarn Pvt. Ltd. to initiate, file, defend, represert, and conduct
legal cases, proceedings, or claims in any court of law, tribunal or any other
judicial or quasi-judicial authority in connection with tho business or matters

of Brothers Stretch Yarn Pyt Ltd.”
A =

“FURTHER RESOLVI 2 HAT Mr. Ritik“Sharmia, its Auvthorizad Signatory is
authorized to si 1, verdy and subrnit all neeessar, cocunients, affidavits,
pleadings, applica tions, and undertakings and ro appoinn advocates, solicitors,
and other professi if’ sei;s may be requ'red for such proceedings.”

“FURTHER RESO Vj:‘.l) THAY all actions iaken by «lr. Ritikk Sharms in
connection with the L_fg}_;_ove;zﬁ‘aittérs be and.are-hereby ratified z1:d confirmed by

=)

Brothers Stretchza%“nPVt_Etd s

S

“FURTHER RESQI:‘,V(ED THAT a certified true copy of th's Resolution be
provided to all concerned authorities us and when recuircd “or their records
and reference.”

CERTIFY TRUE COPY

FOR BROTHERS STRETCH YARN P!

LG BRNTLI NN Avmres . A
LRy RRSIAWE by fut SO e O AT e

~ . KSHITIJ SHARMA
(Director) ~7 (Directoy)
DIN : 02824192 DIN : C0324645
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""T"U”Ln iFid ol BlialEaiin, e
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ATaiEs ¥4 / Enroliment No 1211/67019/08412

Ritik Sharma

$/0: Sunll Sharma

D-23 BHAGWAN DASS NAGAR
EAST PUNJABI BAGH

Punjabi Bagh

Punjabl Bagh Punjabi Bagh West Delhl
Delhi 110026

9911730888

22/017/2013

Ref: 302 / 10C / 587222 / 587537 /P

|

SH269925385DF

E frfaw ot

2308

STRETCH YARN PVT.LTD,
PLOT NO. 176, HSIIDC, PHASEA -

BARHI INLDUSTRIAL ESTATE

GANAUR, SONIPAT, HARYANA - 131101 ﬂ - T2\

iy

Govermment of Ingla AADHAAR

bl

W IR TBEH & WA B, AriiResar @1 i)

l
® G BT S S sl e e e |

INFORMATION
i Aadhaar is proof of identity, not of citizenship.

® To establish identity, authenticate online.

i R 30 R § A 4 ,
W R A W AR - dawt 7 wm I
- BoF § wwErf g
" Aadhaar is valid throughout the country.
# Aadhaar will be helpful in availing Government
and Non-Government services in future.

10C /587222

s
saonhlL UNIRUE IDENTIFICATION AUTHORITY-OF INDIA™
T S0 TR e, .23 st Addrass: S10; Sunil Sharma, 0-23
=g e, f7 dandt ar, darfiav, BHAGWAN DASS NAGAR, EAST
i feeefy, tamdt e, Ferit, PUNJABI BAGH, Punjabi Bagh,

110026 West Dalhi, Punjabi Bagh, Dalhi,
110026
= 1= o3 \
1047 halp O uctal gov.in eww uldad gov.in PO BorNo 1847,
1600 180 147 Bev gyl -580 001

76



5/16/25, 12:15 PM Satram Dass B & Co. Mail - Advance service ?lgﬁ@ reply on behalf of Respondent Nos. 4, 41 & 77 in O.A. No. 622/2024 t...

77

Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 4, 41 & 77 in
O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Fri, May 16, 2025 at 12:15 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>

Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Chinmay Dubey
<chinmay.dubey@satramdass.com>

E Paperbook-NGT REPLY-R41 SIDDHI VINAYAK

APPARELS Redacted.pdf
Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 4, 41 & 77 in O.A. No. 622/2024 titled as "Varun
Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.
CATE

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included
in this message and any attachments is prohibited. If you have received this communication in error, please notify us by
reply e-mail and immediately and permanently delete this message and any attachments. Thank you."

2 attachments

ﬂ Paperbook-NGT REPLY-R4 BROTHER STRETCH_Redacted.pdf
18329K

ﬂ Paperbook-NGT Reply-R77 Swastik Multifibre_Redacted.pdf
5430K

https://mail.google.com/mail/u/0/?ik=be19cfae8d&view=pt&search=all&permthid=thread-a:r3630352725285157821&simpl=msg-a:r-400812538005678. .. 17


https://drive.google.com/file/d/10rzvKWuw8kmOn_f62qOKavhBUB6yFe90/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.1&disp=attd&realattid=f_maqfn6050&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.1&disp=attd&realattid=f_maqfn6050&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.2&disp=attd&realattid=f_maqfomc91&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196d7d71066ac282&attid=0.2&disp=attd&realattid=f_maqfomc91&safe=1&zw
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